
  

Be aaa WRW.-govipressinp.nc.iD 
A ot Sea tits fear at Gear Z.       

  

  

  

Ah 170] HTTe, GIR, feria 13 ater 2022-Ga 23, We 1944 

apisap oy feart 

sore, feat 13 atte 2022 

  

  

W. WH V-3-33-2017—-1-Gs (22) ITS Area Ud Gare sifEifay, 2017 (2017 HT 19) BY aIRT 9 BY STENT (1) 
BR IRI 15 GH] SINT (5) H Tea Wart BMaarayl sri WANT Hed Sy, Wey ware, GRyq a fH S sen ae, TGS, 
Se Peart oi ART PA Vor V-3-33-2017—-1-Gie (42), fein 05 Srrec 2017, F sie amt at Preafereacd Senet Heit 

zw 

Sad aR F— 

we ay 1 4 —25% wAlw 225e9, 226, 227, 228 sie See Ultra wfafeal aw Fret fear aT, 

@ se 1 A—6% wale 1765 AR Gea Galtia wlafkecatl & are, Prafead wa dea sie vfafteat 
ol ok: afta fear UTE, BeT— 

"176 © 6815 Gorgs tar al ge A yong Ua foal qa freee oo vies 
a ae ale veg Ver St; Terry Ver eciiaay 

176 T 69010010 «= Rifererra offal sat ar ae ot faferarsa fAect a ea 

176 U 6904 10 00 fri ge 

176 3 6905 10 00 wt Bl UT wa Hl cigar ” 

2. Us SRT 1 ae, 2022 HI Vac Be AM wef. 

FAVA H WSUS H AM G TT STATA, 

ar. Ot. fared, srafe. 
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arora, fear 13 ater 2022 

H. Uh V-3-33-2017-1-Wid AR & afer G Aqess 348 H Urs (3) S ae F Sa ses wT Baws 
PAS WH W-3-33-2017-1—a1a (22), fest 13 aler 2022 chr steht agave Weare S UHR S vaca wert 

fear ura & — 

FRIST & WITS H AM S TAM SMITA, 

a. UW. sfareda, orate. 

Bhopal, the 13° April 2022 

No. F A-3-33-2017-1-V(22) :— In exercise of the powers conferred by sub-section (1) of Section9 

and sub-section (5) of Section 15 of the Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017), 

the State Government, on the recommendations of the Council, hereby, makes the following further 

amendments in this Department's notification No F A 3-33-2017-1-V(42), Dated 29" June 2017, namely — 

In the said notification,— 

(a) in Schedule I- 2.5%, Serial numbers 225B, 226, 227, 228 and the entries relating thereto 
shall be omitted; 

(b) in Schedule II- 6%, after Serial number 176A and the entries relating thereto, the following 

serial numbers and entries shall be inserted, namely— 

"176B 6815 Flyash bricks or fly ashaggregate with 90 per cent. ormore fly ash content; 

Fly ash blocks 

176C 6901 00 10 Bricks of fossil meals or similar siliceous earths 

176D 6904 10 00 Building bricks 

176E 6905 10 00 Earthen or roofing tiles" 

2. This notification shall be deemed to have come into force on the 1* day of April, 2022 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 

  

Pras, ARAHS FEO Ta RST UP, ARMS ERT MATH HAT ART, Aora B alsa cen werfSaq—2022.


